In The Central Administrative Tribunal

Mohd. Id8co & ors.

- Jaipur Bench, Jaipur

OA./TAMP NO—f:----sefe'e-feg--No.s'kz,z /93)

M.Ravindra and ors.

“I‘llqnuhltnuunnnu—.versus;-n [ 13 T GPel (BVI SR 8 G, SR

Date of Orc_ier B

L L - 3

Orders— - -

19.12.2000

s

g ’{?"t
i o W
Nl

None present -for the-petitioner at 1U15 PM

g This is a Contempt Petition in which notices to the
reépondents were Qrdered to- be issued on 24th July, 96. Notices
sent were however returned uﬁd@v unserved.lbn 11th October, 96, the
petitioner wes directed to file  fresh notice by giving 'corrgct
addresses etc. Thereafter on number of adjournments, nc steps were
taken for complianée of the order paséed. Again con 10th May, 99,
the learned counsel for the petitioner was directed to give names
and addresses of the present incumbents in \place Cf- 6riginal

respondents. Thereafter number of oppertunities were sought for

_complaince of the order. Again on 15th September, 2000 the learned

ccunsel for the petitioner specifically pra&ed that he wouléd kring
cn record the incumbents in the office but no'steps were taken on
7th November, 2000, 3ch Novembey', 2000 and consequently. the case
has been listed for admission/hearing. No useful pﬁrpose would be
served for further continuance cf the present case. |
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This is’2 Contempt Petitioﬁ in which ccgnisance has not been
tsken within a _period of one year from the date of alleged
cempliance and thereafter: four yeafs have gdne by without any
progress having been made in the service of' the respondents.

Therefcre, the case is dismissed in default for non-~prosecution.
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